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Applioant has filed this OA seeking the

fo11owi ng re1iefs s-

(i) To quash and set aside the iss'§pugned orders

dated 20. 3.2002 (Anne.xure A-1 ) c^nd ?. 6.2002 (Annexure

h~ 2 ) be i n g c o n t r a r y t. o t h e A p pe n d i x -X1V (A n n e x u r e A - 3 ).
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fii ) To dl rsct. tho rospondsnt'.s to post. otiB HS6
i

Grade-T Head C.lerk/Si.ipervisor along with the applicant, at

,%sbok Vihar Post Office as per Appsr!idi>;-.X.iy or post the

applicant in some other Post. Office other than Ashok

Vlhcsr Post Office as per his statusj in accordance with

the reQLiirement. as available in ..'ippendix—XIVO

sr The applicant has- also challenged ..^inne.vLsre A-1

vide which his representation seeking the relief has been

3^ The grievance of the applicant is that, he is

holding the post, of .Supervisor, Lower Selection Grade

(ISG) on ad hoc .basis and is working on the strength of

Ashok Vihar Post Office though placed under suspension at

present.

It is further stated that though staff

standard for Saving Bank Control Pairing and Internal

Check Organisation to which the applicant belongs is

aoverned by Appendix-XIv of Post Offices Small Saving

Schemes f-'art-IV whi-ch is a statutory post but the same is

not being followed in public interest as the workload in

the concerned Post Office is much more arsd it requirss

one HSG Grade-I Head Clerk and one 1..S6 Head Clerk to be

posted there.

5, The applicant had also made a representation

and had filed an OA earlier. Since the relief claimed

tsherein was to the effect that respondents be? directed to



post, immsdist.^jl.y one HSG Grade-J. Head CIerk/bu.pervisoi

along with the applicant as per the provisions of

Appendi.y XIV. OA was disposed of with a direction thctt

the applicant shall make a consolidated representation

and the respondents shall decide the -sarsje and. thereafter

the applicant would be at liberty to challenge the sass,

is he is aggrieved by the same.

6. Accordingly^ the applicant had made a

representation on which the impugned order is sctated to

have been pas^sed. Vide the impugned order the

respondents had rejected the represen tati on of the

applicant and stated that the norms contained in the

Appendi.'^ XI.V related to standards for supervisory posts

in S8C0 which were issued in the year 19iS'd and now SB

work has; been computer i sedj t.hererfors,, the departmsrst is

reviewing the standards for S8C0 along with all other

norms. Even the work of EI8C0 has been computerised and,

therefore, e.yis>ting norms; for sanction or posts

of suupervisors are justified for review.

7^ It is also stated that the Government of India

had also issued instructions for 10t cut in posts;, with

the result the review of existing posts have been taken

up in all cadres, including the establishment of EhSCO and

since the review is under consideration, therefore, the

representation had been rejected.

8. The applicant while challenging the same has

taken various grounds making a case that one HSS Grade-.! I

should be ^^sted in Ashok Vihar Post. Office along with
him. But in my view the case as put up by the applicant.
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is concernecL. that, doss not disclose any violation of

rights as enjoyed by the applicant under service juris

prudence. Posting an additional hand is the sole

prerogative of the management and the applicant cannot

,  insii St that the supervisors along with him be posted.

Besides that since it has been stated by the

respondents that, the .Appendi.v XIV on the basis of which

the applicant is asking for posting of supervisor over

him that was issued s-ome tiras in the year 1980 and

thereafter with the advancement of technology^ the

computerised accounts have been introduced and the

organisation have been fully cornputarised and now the^

Bovernment is considering the cadre review which is still

pending s;o in view of this I find that the applicant has

no justifiable cause of action and the applicant, has

nowhere denied in the OA that the organisation have been

computerised or there is a dire need for posting of anv

HSG officer, so I find that there is no justlfiabls cause

for the applicant to challenge the same in the OA.

10. No other contention has been raised before me.,

' ^ lo view of the abovSj the O.A is dis.mi ssed in

limine.

/Rakesh

( MiJLmup sme^ )


